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,,,,,,,, o oo Appllcauon No... . 199 in.. Al R .
* Applicant (s) WU oER .SAGAE- RARA i wore sese oo R°5p°“d°m (s)  Union T of ‘J.‘ndla & ot‘hers
Advocate for Applicant (1) P Advocate for Respendent (s) ...
Note of Resistry » | _ Orders of the Tribunal
1/24,9.98 Shri S.K.Bariar, Counsel for the applicant
preseqt. The case has no defects, Let the case be
A ‘ ? : placed before the Hon'ble V.C. in chambers undér

‘circulation rule, .
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- . (A.K.Verma)
AKT Registrar

2/24.9.98
The R.A has been placed before me in chamber,
The same be heard. As I am retiring on 26.9,98,
the R.,A. be listed before Mr. L.R.K,Prasad, LT
Member (AY for hearlng on 12.10. 1998 Notice

be accordlngly 1:sueo to the lcarned counsel

. . for .the resporndients. .
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- 3/31.12.98 : Heardi) éhri:S.K.Bariar,» Colins&l for \J'
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e : ~Seh“orw8t§ﬁﬁ;hg Co unsel for the ‘Respon ents.
- Orders reserved. : j .

S ' B -( Lakshman Jha 3 - -
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4/13,3.99 | t . " This Review Application was admittéd for

LR

hearing on 24.9.98 by’ the then Vice-Chairman, Shri V.N,
Mehrotra, with direction £for placing for hearing before
Shri L.R.K. Prasad, Hon'ble Member (Administrative) as
he was retiring on 26.9.98. Hon'ble Sri Prasad, Hon'‘ble
. Member {(A) has endorsed this R.A. for prellminary hearing
before me;
2, Heard Shri S.K.Bariar, the counsel for the
applicant and shri R. Narayan, Jr. Counsel to the Sr.
Standing Counsel for the Respondents .
3. . The applicant has prayed for the review of the
last three sentences of Para.5 of order dated 2.9 98’ ‘
+ _ in-O0A-55/96, according to which, the last three sentences
of para-5 of the orderi to :?gr\f¥ect "1991 and also ,g
in year 1997" be deletéd and in their place "1987 to 1998"
be incorporated.
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4: The relevant portion of the order soa~ht to ke
reviewed may be extracted as under:- .
"Similarly, the applicant has also filed
documents, Annexures-16,17 & 18 with the Rejoinder
to indicate that he was being engaged for
various perlods on different days in the year
1991 and also in the year 1997, So it is not
correct to say that the applicant was not
engaged after July, 1989 on casual basis."
ihe learned counsel for the applicant referred fo

¢ - ] . . -

Annexures-16,17,18 & 19 of the Rejoinder to the W.S.
and also -Annexure -R-6 series and coﬁtended that the
applicant worked during the‘period from 1987 to 1998,
and, accordingly;fnecessary»correction be made by

incorporating "1987 to 1998" in place of "1991 and als
in year 1997" in para 5 of the order referred to abo
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5. | The 1earnéd Sr. Standing counsel also referred
to para-S of - the Jjudgment of the aforesqlc Annexure-A/1 as
relied upon by the learned counsel for the applicant angd

| contended that the appllcént has not been engaged
-;continuously'during:the_périod'fromvl987‘to 1998, as is
sought to be reviewed. He cdﬁtendedlthaé the applicant
worked for. varlous pnriods during the years 1987 to 1998,
and therefore there is no need;gfudeletiﬁg the aforesaid
séntences in para-5 of the order;ﬁﬂe fﬁrther contended
that in V1ew of the confllct between the stand taken by
the parties reoardlng the actual number of days, for
{which the apollcant had worked as casual clerk-cum-tyﬂlst
the appropriate authorltytwas d}rected for-considering
thé entire matter for-régularisation of the appricant on
his filing representation with necessary doéum@nts for
regularisation of his éppointment as Clerk-cum-Typist

by the operating portion of‘thé orde:f.”he applibant w§s
required to file representaticn along with necessary’
documents within one weék of the ordg: to the‘Respondentsflizl
\ '&1f\ énd the Respondents were reqpired to

DASS appropriate brders-in_the matter within a period‘of

four months from the date on thch phe‘representation Was
_ireceived by hiM. - ' ; .

5. It éppears from para}S of the order dated

2.9.98, paéséd in A No.55/96, as at Annexure-l to the

Review petition, read with Anﬁexure-R-G series to the W.S'.

and Annexures.13,16,17, 18 and 19 to the Rejoinder that the

applicant had been working as & casual clerk-cum-typist since
Qctober, 1987, and worked for various periods during the

years 1088-89, 1991, 1993, 1997 and 1998. It is clear that
the applicant had worked for various broken periods during the

hforesaid period as Casual Clerk-cum-Typist and he had ngt
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worked COntlnuOusly from years 1987 to 1998 as is sought\gabe
incorporated. The Respondents Department had not admltted
‘that the aoplicant had worked for more than 240 in the yea
1988 and 1989, and also, thdt he has been initially engaged

in the year 1987. Cons1der1ng this conflicting stand

the learned V.C. directed the applicant, who was seek;ng
regularisation of his services_as Clerk-cum~Typist from .
the date of initial appointment, to file representetion’
along with necessary documeots to the concerned Respondents
“i.e. the Diréctor General, All India Radio, who was required
to pass appropriete orders in the matter,
7. - In'view of the aforesaid discussions, it is clear
that the applicant had been working as a casﬁel clerk~cum-
typist since cntober; 1987; and‘worked for yarious days
till the year 1998. A reading of the order dated 2.9.98
(Annexure-1) as & whole (with'particuiar'reference to
et , para-5) ailso indicates that the applicaht was initially
engaged in the year 1987, and since then he was also
~enoaged for various periods of different days of the
years till 1998, as-is obv1ous from the Annexures
referred to above Accordlngly, there appears no seOpe for

review of the order in the manner sought for.

The RA is, accordingly, dismissed. No costs.
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1akshman Jha )

Member (J)




